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Supply of Raw Material to Tube 
industry by SAIL

10327. SHRI MANOHAR LAL 
SAINI: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether it is a fact that due to 
failure to supply raw material to tube 
industry by the Steel Authority of
817 LS—41

India Ltd. the industry in general Tias 
suffered a great set-back in maintain
ing its production which ultimately 
caused hardships to general consu
mers of tubes;

(b) whether Government had evolv
ed a policy to issue no objection certi
ficate to bonafide tube industries to 
import materials in order to supple
ment the provision of raw materials 
to the industry long back;

(c) if so, the rt‘c!co’ s why the policy 
of import referred to in (b) above, 
could not be implemented; and

(d) if so, the facts thereof and 
action taken against all those having 
been found guilty of flouting govern
ment orders in. this regard?

THE MINISTER OF COMMERCE 
AND STEEL AND MNES (SHRI 
PRANAB MUKHERJEE): (a) It is
true that tlie production of HR Coils/ 
Skelp from SAIL in iy80-81 was very 
much below the target, and might 
have resulted in some hardship to 
tube makers and consumers. How
ever, this category was allowed for 
import in 1980-81 as a canalised item, 
and 4500o tonnes was included in the 
plan for buffer imports.

(b) Yes. in an inter-ministrial meet
ing on the 15th January, 1981 it was 
agreed that the canalising agency 
might issue no objection certificats up
to a maximum of 150,000 tonnes for 
back to back imports to those who had 
registered with Iru'm'for imports of HR 
coils/skelp.

(c) and (d). It is understood that 
SAIL started issuing ‘No objection 
certificates’ from April, 1981, after 
further instructions were issued to it.

Import of Goods from U.S.A. North 
America a«d South American Couutries

10328. SHRI B. K. GADHAVI: Will 
the Minister of COMMERCE be 
pleased to state the nomenclature and 
value of goods imported from USA,



North American and South American 
Countries through the various Govern
ment agencies during the years 1979- 
BO and 1980-81?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHED ALAM KHAN): The
nomenclature and value of goods im
ported through Government agencies 
during the years 1979-80 and 1980-81 
have not been compiled by the Direc
torate General of Commercial Intelli 
gence and Statistics, Calcutta, under 
the Ministry of Commerce. However, 
according to statistics available, 
India’s overall imports from USA, 
North American and South American 
countries during 1979-80 amounted to 
Rs. 1205.3 crores.

Amenities to Tourists Visiting Bodh
gaya and Barabhara Hill in Bihar

10329. SHRI RAM SWARUP RAM: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government are aware 
of complaints of tourists visiting 
Bodhgaya and Barabhara Hill in Bihar 
about lack of accommodation and 
other facilities; and

(b) step* being taken to improve 
the amenities to tourists visiting those 
places?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMAJ: (a) and (tfj. The 'D epart
ment of Tourism in the Centro, has 
not received any specific complaint 
about the lack of accommodation and 
other facilities at Bodhgaya and Bara
bhara Hills in Bihar. Howevef, India 
Tourism Development Corporation has 
plans to add 25 rooms to their exist
ing Travellers Lodge at Bodhgaya at 
present having 12 rooms. Th,e De
partment of Tourism has prepared the 
Master Plan of Bodhgaya and has also 
acquired 21.56 acres of land there. 
Subject to availability of funds, it is 
propose* I to develop a tourist complex 
at Bodhgaya comprising inter-alia ac- 
uommodation facilities.

Customs, Excise, Gold (Control) Ap
pellate Tribunal

10330. SHRI V. N. GADGIL: Will
the Minister of FINANCE be pleased 
to state:

(a) whether a Customs, Excise, Gold 
(Control) Appellate Tribunal under 
revised Section 129 of Customs Act, 
1962 has been constituted;

(b) if so, where is it located; and

(c) who are its members?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANlfHAI BAROTJ: (a) to (c).
The Customs, Excise and Gold (Con
trol) Appellate Tribunal will be set 
up soon. The administrative arrange
ments relating to its constitution, are 
being finalised. It is p/oposed to have 
some Central benches of the Tribunal 
at New Delhi and regional benches 
at some other important cities.
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